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1. Whether Reporters of local papers may be allowed to see the Judgement
[ 2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgement I ^
4. Whether it needs to be circulated to other Benches of the Tribunal ? (

(Dudgemant delivered by Hon'ble Mr, P. K® Kartha)

The petitioner is the original applicant in

OA-2161/89 which was disposed of by the Tribunal's

v^ v judgement dated 1 1,5,1990« He had prayed that the

respondents be directed to reinstate him uith full back

uages and continuity of service along uith other conse

quential benefits# The Tribunal directed the respondents

to reinstate the applicant as Beldar, but in the facts

and circumstances of the Case, did not direct payment of

back uages to him,

2, The prayer in the present petition is that the

applicant may be granted the relief of continuity of

service uith back uagas along uith other consequential

benefits.
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3, The petitioner has not brought to our notice

any fresh facts warranting a revisu of our judgement,

Ue also do not see any error apparent on the face of

the judgement. It is for the Tribunal to mould the

relief to be granted in a given case^ depending on

the facts and circumstances« Ue see no merit in the

present petition and the same id dismissed.

(O.K. Chakrifvorty) (P,K, Kartha)
Administrative Member \/ice-Chairraan(Judl,)


